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Central Administrative Tribunal, 

Allahabad Bench, Allahabdd 

Original Application No. 639/1997 

this the 22nd day o f May, 20 02 

HON'BLE MR. JUSTICE R.R.K. TRIVEDI, VC 
HON'BLE MR. C .s. CHADDHA, AM 

1. 

2. 

3. 

4. 

s. 
6. 

7. 

a. 
9 • 

10. 

Amar Chandra s/o Girihari Lal , Head Booking Clerk 

Bansi Lal s/o Mata Prasad Head Booking Clerk 

s.c. Chaurasia s/o Gopi Nath Head Booking Clerk 

o .P. M6shra s/ o Shiv Pujan Mishra Head Booking Clerk 

A.K. Mishra s/o Tej Rarain Mishra, Head Parcel Clerk 

Ram Janam Ram s/o Bechan Ram Head Parcel Clerk 

D.R. Bhartiya s/o salig Ram Head Parcel Clerk 

Ajai Kapoor s/o P.N. Kapoor, Head Parcel Clerk. 

V.K. Dwedi s/o A.P. Dwedi Head Parcel Clerk. 

Ram Naresh S/o Sukh Deo Ram Head Parcel Cle rk. 

Northern Railway, Allabad Div. • Allahabad • 

• • • Applicants 

By Advocate: Sri A.K. Srivastava 

Versus 

1. union of India thro 11gh Minis try of Railways, 

New Delhi. 

2. General Manager, N.R. Baroda House, New Delhi • 

3 • Divisional Railway Manager, N.R. Alld. Div., Alld. 

4. Sr. Divisional XXX Personnel Officer, N.R. 

Allahabad Division, Allahabad. 

• •• Respondents 

By Advocate: Km. Renu Singh B/h f or sri A.K. Gaur 

ORDER ( ORAL) 

MR. R.R.K. TRIVEDI, V .c. 

We have heard counsel for the applicant sri 

A.K. Srivastava and Km. Renu Singh B/h for sri A.K. Gaur 
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wri~ten examination for selection 
~\ ""- .... , 

of coachiii!J supervisoxr"'" 

in the pay scale of Rs. 1600-2660. List of candidates 

were eligible £o appear in the written examination 

ha s also been appended to the order. It is not disputed 
~ ~~l~,._ 

that the applicants a re ~.._R aJ naea ..._ in the list. staying 

who 

of the order dated 14 .3. 96 has been sought till the 
v\.. ~l"lTi . o.(. 

result o f previo us ~ ~ o f 1996 -'\,."bot declared. 

NO details of previous examination are mentio nea. 

On the o t her hand L/c for applicant has submitted that 

entire selection in which the examina tion of 1996 

was held ha s been cancelled but illegally . Be that 

as it ma~the facts remain that~the ea r lier selection 

mentioned in the relief clause ha~~been cance lled/ hence 

there i s no reason for declaration of the result of 

such selection. The order of cancellation has not 

been challenged b e fore us. In the circumstances there is 

no question stay ing the operation of the order dated 
..... , 

14.3 .96. The relief sought ~ appea~ to be mis-

conce ived and cannot be g r anted. If the applicants 
v......_ '""- ...--~\1\.~ ' "' 

are advised. they may Dllf challenge the order .-.c:..,.__ '1 
"'"-

e a rlie r selectio~Wb1Qa~ ee a ce¥ id~ 
3. The o.A. is dismissed. No order as to costs . 

ALlAHABAD: DAT£022.5.2002 
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